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1. She Brid Lal s/0 Sh, Badrl @rezac
2. Sh, Marender Kumar s/o $h. Ram
3. Sho Ram Charan s/o Sh. L. Kali
4, Sh. Krishan Kumar s/o $h. Goverdhan Dass
5. Sho Prem Kumair  s/o Sh. Ganpatl Rt
. wha Ted Pal Singh s/o0 Sh. Rattan Singh
T, She, Barwan Kumar s/0 Sh. Tilak fre

8. She Dallp Kumar s/0 %h. Suroest
9. smt., Mala Devi w/o Sh. Puran ©
T, St Prem Watl w/o Sh. Spi1 Char
11, sme. Shiyvamo Devi w/o St Incher
12, smt.. Phool Watl w/o $h. Misru

The above applicants are WOrking as casual  labourer s
TEMpoTary STATUS, in  New Delni Sort
Dalhi-11000y, AL the applicants are rest
Jelh COApDLLCant Mo.4 who resident

Thelr address  f seirvice of notices 13 C/o
Adv o @y UAT Bar room, MNew Delni-110007.
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G- 504 /2003

of Bh. Jateswar S5ingh

A wWilth Temporary Stetus

s Maw Delni Sorting Division, New Relhi-110001,
dent of Delhi, address for service of noticos s

S Sant Lal, CAT Bar Room. New Delhi-110001.

Ve sis

1, Union of India through the Secretary,
Mivdstry of Communications,
Deptt, of Posts,
Oak Biawan, MNew Delhi-110001.

Z. The ChieV Postmaster General,
Delni Circle,

T A

3. The Sr. Supdt., New Delhl STE.EN.
Meghdoot -Bhawan, New Delhi-110001.
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Oh-1483/200%

St Motl Ram son of Late Sh. Rameshwar

work g as casual labourer with Temporary Status

in Delhi Sorting Division, Delhi~110006,

resjckent of Delhi, address for service of notices is
C/o Sh. Sant Lal, CAT Bar Room, New Delfii-110001.

QA-1558 /200

1. $h. Mukesh sonwof Late Sh. Lal Chand

2, Sh. Raju s/0 Sh. Bishan Lal

Applicants @re working as casual labourer with Temporary
Status in Delhi Sorting Division, Delhi-110006, thay are
resichents of Delhi, address for service of notices is
C/o Sh. Sant Lal. CAT Bar room, New Delti-11000.,

(By &chvocates Sh. Sant Lal)

LT A T
1. Union of India through the Secretary,
Mindiatry of Communications,
; Deptt, of Posts,
Dek Bhawan, Mew Delhi-110001.
Z. The Chief Postmaster Giesvrerral
Delini Circle,
Meghdoot Bhawan,
New Delhi-110007.
3. The Si. Supdt. Delhi STG. Diweh wian,
Kashmere Gate, Delhi-110006.
(By Advocate: Snh. R.P, Aggarwal }
R DER LORAL T
By Sh Kuldip Singh, Member (J)

By this common order 1 am going to decided ¢ OAz a=
Tacts in all the 4 OAs are common.
Z. I 0A No.1279/2003 and 1844/2008 applicants have e
lasuerdd a  show cause notice vide Annexure A-1 that temporary
status conferred upon the applicant is irrequler and i1 i=
proposed  to withdraw' the same. Applicants were given @an
Oppoirtunity  to make representation on fh@ sald mrdefﬁ Sftme

—considering the representation made by "the applicant,

respondents  directed that temporary status conferred up ey thge

applicant stands cancelled vide Annexure A-2.
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B imilarly, in the case of 0A-1364/772003 the zame notice was

issued, I that case also the applicant had wede &

FEDT

status conferred upon the applicant were dir

wentation  and after considering the same, the temporary

sted Lo b

treatad as cancelled,

i, Similarly, in 0A-1483/2003 & show cause

been issued. But because of the interim order 1ol

Tribunal the temporary status has not been conferred as the

l 3. respondents were directed Lo maintain the status quo with

\

egar e Lo The temporary status conferred upon the applicant.

=, A similar  show  cause npotice has  been  dssued o ths

app Lo

ants dn OA-1538/2003 whereln also the saild order was

tssued,  In order to challenge the same, counsel Yor applicat

sahmi T eed  that  though the Hon ble Supreme Court in  case of
Mohan  Pal wve,  Undon of India 2007 (1) 80T 464 hes helao thed
the  scheme of the DUOPT with regard to conferment of temporary
status  Issued on 10.9.9% has been held to be one time

L‘ / i
.

ot owhlle  deliveiring the Judgment Hon ble Supreme Court has

protectad  the temporary status granted to casual lLabour = es
after  the  oruclal date of 1.9.9% or the date on which this

schemse was issued.

& Counsel  for  applicant submits that once the temporary

status  has  been  granted, the same cannot be  withcle s

Courrsel  for applicant then referred to judgment glven by this
Tribunal in  case of  Mehar Chand vs. Union  of  India iw
Of-16%1/2002  and  velving upon the judgment, counsel for

applicant submits that according to this dudgment  tewmporary

statis once bestowed cannot be taken away though the scheme is

for conferment of temporary status from 1.9.93, This Teibuml
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fMas  wlso relied upon the another Jjudgment of Hon ble Supreme
Court in H.L.Trehan @ case in which similar show Ccause potics

was  hoesued Lo cancel the temporary status and following this

judgment  also the court had stated that Temporary. atalus Ones

cowed cannot be taken away.

7. The dssde ralsed in the present o 1 Tully  oower

usdler  the [dudgment referrved to above, Lhere 1s no reason as Lo
why different view should be taken., Considering the same, L
‘ allow  the Oas and guash the impugned ordérs. Applioants sarn
\% continue  to enijoy the henefits of temporary status conterrech

uporn Them with all consequential benefits,
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( KULDIP SINGH 3
Mamber (J)
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